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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

CP 87/20G3 1in
OA 188/2007T

New Delhi this the 4th day of April, 2003

Hon’ble Smt. Lakshmi Swaminathan, Vice Chairman (J)
Hon’bl Shri Govindan 5.Tampi, Member (A)

5hri R.P.Yadav,

senicor Investigator,

Finance Commission Division,
Department of Expenditure
Ministry of Finance & Company
AfTairs, Block XI, 5th Floor,
o

VERSUS
Shri D.C.Gupta,
Secatary,
Departmant o e,

5
Ministry af Finan
Company AftTair
NEW Delhi-1
{Bv Advocats 3hri N.S5.Mehta, lsairned
ganior counsel with Shri Madhav
Panikar }

ORDER (ORAL)

(an’b1e smt.Lakshmi Swaminathan, Vice Chairman (J)

nave heard ths petitionsr and 3Shri N.5.Mehta,

-
-
@
-

learned senior counsel for the respondents., We have also
perused the order of the Tribunal dated 13.12.2001 in  O0A

188/2001. From this order, it is seen, inter-alia, that

with a direction to the rsspondents to
act in accordancs with the rsleavant fuies and
inatructions, From a parusal of the compliance affidavit

tilad Gy the respondent/allisgsd contamnar, we are




A

dischadisnce of the Tribunal’s order justifying Turther

continuance of the CP.

( smt.Lakshmi Swaminathan )
vice Chairman (J)

(Govindan S.Tdmpi
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